
CAT/J/12 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
A}EDABAD BENCH 

	

O.A. 	419 OF 1987 
xxx 

DATE OF DECISION 22-3-1991 

	

rFhcttdm. 	& Ors. 	 Petitioners. 

	

Ir. FJ. Dz 	 Advocate for the Petitioner(s) 

Versus 

Jflfl O 1ndiE. 	iDrs. 	 Respondents. 

Advocate for the Responuent(s) 

CO RAM 

The Hon'be Mr. ri,ri. Sirgh, dministrativ: NembEr. 

The I-Jon'ble .Mr 	ihatt, Judicij1 Nernr,. 

1.. 	Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to he circulated to other Benches of the Tribunal? 
-.1? CAT/----15000 
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Patsho ttam 3. 
i3atuk Nohan 
Vikramsinh E3ajubha 

1. 3harat Nugatial 
11 C/o.Pars4cttarn 

Nari goad, Kumi::hanwada, 
Dpo.Cujarat Housing board, 
3Ciety, KniLnnaniwas, 

31ock No.13, 
ihavnaqar. 

(Advccat::iir. N.J. Oza) 

"... 	Apolicants. 

JFrsuS. 

Llrnon of India 
(Loticc to oe sorv-d thrugh: 
£h 0neral Nanogr, 
VeSte rn aiL;'ay, Churcngate, 
born ocv. 4 U0 001 . ) 

The Divisi:nai Railway Nanaer, 
3havnaoor Livision, 
;wtnu i- all\iay, 

-flavager Para, Lhav-naar. 	. .... 	RpnQ-ntS. n  
Ad'roc ate: 
(i.r. 	vT jfl) 

L 0IRLER 

O.A.No. 419/1987 

.ate: 22-3-1991. 

Per: Hen' ole hr. I'I.I. 0 ingh, Aerninistreive Nerner. 

In this Original poIication filed in 1987, 

when the rnetr was called en 15.2. 1991 Rn. d. 1. 

L)eshmukh rnontlLninq for hr. .)za rquested ton 

adj. urnrnent mich was granted. tho matter was called 

on 4.9.91 counsel or eoth the parties scuqht 
When 

acLjurnrnent which was granted. /he mattir was 

listed again on 14.3.1991 aoplicants and counsel were 

not oresent. The mattertherefcre adjourned to 22.3.91 

to give last opportunity to the aolic ants. Today 

when the matter is called applicants and cunSe.l 

are again not present. The applicati(-n is dismissed 

.:or default. £here is no order as to costs. 

k L 

(P.C. i5hatt) 	 Singh) 
Jadici a]. Nernbc:n 	 -drnn. Nornher 


